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0.2./629/88

CORAM ¢ Hon'ble Mr. P.H. Trivedi .. Vice Chairman

Hon'ble Mr. P.l'» Joshi ee Judicial Member

28/03/1989

Heard the petitioner in person and Fr., J.D. Ajmera
learned a@dvocate for the respondents. The petitioner
says that a review petition has been filed in respect
of reviewing our decision dated 4.4.1988 in 0.2A./172/88
The petitioner to consult the Registry and the Registry
to ascertain whether such a review petition is filed
or not and to report therecn. The petiticner also state:
that in case such a review petition is not filed, this
petition be regarded as review petition. Learned
advocate Mr. Ajmera also states that there would be
barred against entertaining the petition regarding
liritetion. The case may be pcsted for hearinc kke of
reviewing our decision dated 4.4.1988 in 0.2./172/88
either zsrising from the review petition which said
to have been filed or from the present petition which
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may be {t@kem wp as a review petition\as the case may
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be on 13th April, 1989 for orders.
P

iab\Jv%>{‘
( P H Trivedi )
Vice Chairman/
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( PV Joshi )

Judicial Member
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R.A./12/89
in
0.A./172/88
Coramn : Hon'ble Mr.P.H.Trivedi ¢ Vice Chairman
Hon'ble Mr,P,M,Joshi : Judicial Member

16/6/1989

The petitioner Party in Person present, He
is a member of IPS cadre and the case was dismissed on
account of want of jurisdiction of this Tribunal
Uo e
over Boarder Security Force andsnot with the jurisdiction

0
to this consideration. Mr,J.D. Ajmera has plead for

rejecting this case as it is not open for our review.
Cxﬁs sg&il petition Was filed after a considerable
period, @I the impugnecd judgment. Secondly on an

identical question the ease is in the High Court
it

and therefore, €kis is nct possible to take this
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case for consideration. The petitioner stated that
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he is—sayding the reasons 4o justify before the Tribunal,
D wowr) XU/YEWK4M&E> £ conBedlinn oy 0oQ,

= her=fco l. We have earlier

pecided that UA/629/89 be treated as a review petition
Mmﬁﬂ"l\
and‘;pét the application for condoning of delay. It

may be placec for further order, The case be nosted on -
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( PeH.Trivedi )
Vice Chairman

29th June 1989 for order.

( P.M.Joshi )
Judicial Member
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Me2io /414/89
with
R.A./12/89

with
0.A./172/88 Y

CORAM : Hon'ble Mr. P.He. Trivedi .. Vice Chairman

\ Hon'ble lMr,., P.}M. Joshi es Judicial Member

; 29/6/1989

| N o

\ Heard petitioner in person and Mr. J.D. Ajmera
learned advocate for the respondents. Obviously, the
petitioner, the officer who belongs to Indian Police
Services was on deputation to Boarder Security Force

| h was erroneously regarded as a member of armed force

to which jurisdiction of this Tribunal is not extended.

Subsequently it Was made clear that he belongs to

2 A1l India Services in the cadre of Indian Police
; Service # whichﬁkﬂi‘jurisdiction of this Tribunal ‘
,’ is—extended, Although the petitioner was then repre-
sented by the advocate who failed to point out this
fact., éﬁere is no doubt it is a manifest error. The
petitioner has come before us after about%; period e
to be filed for C.A. In the circumstances, after
hearing the petitioner and learned advocate, we hxwm
are satisfied that without treating this as precedent
in the interest of justice7 &he case 0.A./172/88 be
restored in file and be placed for final hearing.
Accordingly, l.A./414/89 and 2.A./12/89 stand disposed
/pf; The petitioner has undertaken to withdraw his case
{ )xfrom another forum viz. The High Court of Gujarat and
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. | this order will be effected on'going sc and on filing

! ; a relevant statement on the same, . ) '
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